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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 911/2024

IN THE MATTER OF:
VIKASH e APPLICANT(s)
VERSUS
STATE OF UTTAR PRADESH & OTHERS eeeee... RESPONDENT(s)
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 PRINCIPAL BENCH, NEW DELHI | kozmgnern

ORIGINAL APPLICATION NO. 911/2024

IN THE MATTER OF:
NEHCASH = = e e e i APPLICANT(s)
VERSUS

STATE OF UTTAR PRADESH & OTHERS «eeeo... RESPONDENT(s)

AFFIDAVIT ON BEHALF _OF UTTAR PRADESH POLLUTION
CONTROL BOARD IN COMPLIANCE OF THE ORDER DT. 04.11.2024
PASSED BY THIS HON’BLE NATIONAL GREEN TRIBUNAL

I, Imraan Ali, aged about 45 years, S/o0 Mr. Usman Ali R/0 Mohalla- Qaboolpura,
Tehsil-Sadar, District-Badaun, posted as Regional Officer, Uttar Pradesh

Pollution Control Board, Jhansi, do hereby solemnly affirm and state as under:

-

. That I, the Deponent in the above captioned matter am fully conversant
with the facts of the case and am competent and authorized to swear the

present affidavit.

)

That I state that the contents of the affidavit have been drafied by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.

:\That in the present matter, the applicant has raised allegation by way of a
“ Jlej\l‘s;er petition that Arazi No. 11, 12, 15, 21, 22, 23, 75, 79 etc. at Mauza
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Pichhor, District Thansi is proposed to be nagar park in Jhansi Master Plan
2021. It is further alleged that Arazi No. 17 and 24 are a registered drain
and unauthorized construction of stone in the revenue record. But the some
persons in collusions with official respondents are illegally developing
Green Valley Colony in that land and setting up a petrol pump in Arazi No.
23. That the prayer of the applicant is to stop the encroachments and

conversion of the park land into residential blocks.

4. That it is to be submitted that a reply/response on behalf of the Uttar
Pradesh Pollution Control Board has already been filed before this Hon’ble
Tribunal on 26.10.2024. That the said reply states that a letter dt.
24.10.2024 was written by the Uttar Pradesh Pollution Control Boafd to
the Secretary, Jhansi Development Authority. That vide the said letter, the
Jhansi Development Authority has been requested to confirm whether M/s
Green Valley Colony,' Jhansi has obtained the necessary permission from
them. Additionally, it was asked to provide any information regarding
unauthorized construction on Arazi Nos. 11,12, 15,21, 22,23, 75,79, etc.

— A Copy of the Reply of UPPCB has been attached herewith as
) ANNEXURE A-1.

5. That in furtherance of the same, the Deponent has written a letter dt.

08.01.2025 to the Chairman, Jhansi Development Authority. That vide the

{ said letter, the Jhansi Developmerit Authority has been requested to
provide details regarding any constructed or under-construction
plots/buildings in Mauza Pichhor, District Jhansi, and also to provide

information regarding permission granted (if any) to M/s Green Valley
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A Copy of the letter dt. 08.01.2025 has been attached herewith as
ANNEXURE A-2.

That it is pertinent to mention that despite repeated requests by the Uttar
Pradesh Pollution Control Board, response from the Jhansi Development

Authority is still awaited.

That in light of the above, the Deponent has ensured necessary compliance

in strict adherence to the directions issued by the Hon'ble Tribunal.

Hence the present affidavit is being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record.

That I state that everything stated above has been stated by me in my

official capacity on and derived from the official records and I state that

~, nothing material has been concealed therefrom.

‘ DEPONENT
Ny >~ VERIFICATION
Verified at __Jhomm on this ;cﬁ“ day of February, 2025, that the
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contents of the above affidavit from paragraphs 1 to 9 are believed to be
true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.

-
Ny \ ‘ U\(G‘ n N = g?
¢ that (ée' ¢ gé“ﬁfrb 23 DEPONENT

; ﬂ this @
} =

Mansa




47

! ANNEXURE A-1

w BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI -
ORIGINAL APPLICATION NO. 911 OF 20

IN THE MATTER OF: &
VIKASH

VERSUS
STATE OF UTTAR PRADESH & ORS. ...RESPONDENTS

Response on behalf of the Uttar Pradesh Pollution Control Board,
- in_compliance with the order dated 29.07.2024 passed by the

Hon’ble National Green Tribunal, Principal Bench, New Delhi

L, Deepa Arora W/o Shri Rakesh Arora aged about 59 years, R/o
B-13, Sector-12, Noida, do hereby solemnly affirm and state on oath as
under:

1. That T am the Regional Officer, of Uttar Pradesh Pollution

Control Board (hereinatter “UPPCB™). 1 say that 1 am fully
conversant with the facts of the case and am competent and
authorized to swear the present Affidavit.
2. That this Hon’ble National Green Tribunal, Principal Bench,
New Delhi (hereingfter “Hon’ble Tribunal) vide its order dated
29.07.2024 in the captioned matter had issued notice to the

\ Respondents.
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3. That the Secretary to Govt of UP, Department of Environment,

Forests and Climate Change has written to the Additional Chief
Secretary/ Principal Secretary to Government of UP, Department
of Housing and Town Planning and Department of Urban
Development, the Principal Chief Conservator of Forests cum
Head of Department and District Magistrate, Jhansi vide letter
dated 20.09.2024, with directions to take necessary action and
file response before the Hon’ble Tribunal, with a copy to the
Member Secretary, UPPCB.

A true copy of the letter dated 20.09.2024 is annexed hereto and

marked as ANNEXURE 1.

. That since the present OA deals with the issue of encroachment

and unauthorized construction, UPPCB has written to Jhansi
Development Authority vide letter dated 24.10.2024 asking for
information regarding unauthorized construction in the
concerned areas.

A true copy of letter dated 24.10.2024 sent by UPPCB to Jhansi
Development Authority is annexed hereto and marked as

ANNEXURE 2.

gl
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e 5. That the annexuresproduced along with the present response are
true and correct to the best of my knowledge and belief on the
basis of the records.

6. That the above response of Uttar Pradesh Pollution Control
Board, is submitted before Hon’ble Tribunal for kind perusal and

consideration.

M
o.
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DEPONENT

YERIFICATION:

Verified at Jhansi on this 25" day of October, 2024 that the contents of

the above affidavit are true and correct to the best of my knowledge and
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belief and nothing material has been concealed therefrom.
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3R VoW WHA
waiRer, 3 v Srearg aRacE HesT-7
TEAI-UA. 5. 8Y.-524/81-7-2024
qGAS: foeie: 2 0 RasR, 2024

- AW B FRE/vaE wie,
ErE v AR A,
TR fmw R, 3050 WAl
2- UuE HBW IA T AW RwwTeaw,
30U0, S5
3- RaRed,
i
Fuar FO TP R 31, a5 Reeh F AT 3Movo wear-
911/2024 FIRE T@H 3090 ISW T 3=w & ui@ a0 HRawor & ey
R 29.07.2024 T FaPa T T B B, OEd FEIa HY FFE §-
“...4. Issue notice to the respondents. Applicant is directed to
serve the respondents and file affidavit of service at least one
week before the next date of hearing.

5. List on 04.11.2024."

2 gvra wrer & B a3 AR F ASH ¥ G A e F HEH
Rraa & & 75 Jion Rk, e e # mush d@=@-11, 12, 15, 21, 22, 23,
75, 79 31E @ S AWATA, 2021 F PR Ud F ® F WrAAd fAr A
¥ RISk HEW-17 UG 24 ToRd HP@T F Arell aWw g & FARPpa fAaror
& ¥ & g & W IO A RS ufoafd $ @y Felsed e 39
@ W IR Fu F AT I Fieh e & W § U HRIST wew-e3 A
e o Tt oK W ¥ Ied g Hfowar v wid fr G @ sy
@t #F agaa ¥ AN I Hr wder H o .

39 d@9y & wwo 3eEwer g ufaderr @ Atw TR & o w
weorT & ufdardl FEAr-4 Principal Secretary, Urban Development
Government of Uttar Pradesh, gfaardy §&A-5 Principal  Secretary
Housing & Urban Development Government of Uttar Pradesh, gfaardy
F&w-7 District Magistrate, Jhansi Collectorate Jhansi, U.P., afdard) @&a-

ANNEXURE 1




8 Vice Chairman, Jhansi Development Authority, Jhansi, U.P. Td gfaardr
HEA-9 Municipal Commissioner of Nagar Nigam Jhansi §|

3-  3d: 39 WEY H FeRdctee (SYRRAW), w@osiodo, 7% Red & S
U7 RAiF 20.08.2024 T 3REF, A Beww g3 N P Rig 153 Aok, =30
¥ §A9 1T RAT 28.08.2024 @U MW AT A AW Fovew wRa
U FRA §T Y & R wwa weRer F W0 W g oReE Ry
R 29.07.2024 & Iure 3 THAEEE WAWEE WIS P/ R
;O FRWOT & e @ ge gfw Y W Tuew & ufF afed A
FAAE ¥ UAROl, g9 vE ey ORaea s, sowo wrEa (Emailk-
soenvusp@rediffmail.com) td 30W0 UgWUT fadForT @E, F@WAS (Email-
ms@uppcb.in) P FTT HAS I HE L)

HATAS-TAD| Signed by
Ashish Tiwari
Date: 20-09-2024 16:03;56
( 3mfw Rardy )
wfaa|
A Pt

gfafaf-fReafaf@e o s (YRR, wwosicdo, a8 e &
$-3w U7 foia 20.08.2024 W 3dew, S Reww g7 A 9ea e 153 Rk,
Sdl & 3-A9 U7 RA® 28.08.2024 g WG ARE f wruvld dwvasw

aRd sogar wEad g ORE:-
1- AUSAIYeh, S|
2- sureys, A Rerw wikevorn, rdn
3- IR HYH, TR R, S
4- FEFY WG, 3090 USNUT fALur a8, SWAS|
s q,

( Zae RiT 9lger )
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52 PhiFax : 0510-2320473 (O)
E-mail : rojpansi@uppceb.in
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5 3 ANNEXURE A-2
Ph/Fax : 0510-2320473 (O)
E-mail : rojhansi@uppchb.in
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